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CENTRAL ADMINISTRATIVE TRIBUNAL k A
CALCUTTA BENCH e

No. OA 350/500/2018 Date of order : 13.4.2018

Present: . Hon’ble Ms. Manjula Das, Judicial Member
Hon'ble Dr.Nandita Chatterjee, Administrative Member
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O R DE R (ORAL

Per Ms. Manjula Das, Judicial Member

Mr.N.Roy, Id. Counsel appeared for the applicant and Mr.P.Pramanik, ld.
Counsel appeared for the respondents.
2. By making this OA the applicant has approached this Tribunal under
Section 19 of the Administrative Tribunals Act, 1985 seeking the following

reliefs :

a) to issue direction upon the respondents to consider the
representation dated 16.3.2018 for transfer from Eastern Region
Kolkata to Northern Region Lucknowforthwith;

- b) to issue furtherdir ﬁ he resp‘“ondents to quash cancel
and/or set aside¥int f(ﬁh Z"daé 13.3.2018 forthwith;

c) to issue fifthbrt ép rection upon “th feéponde‘nts according to
transfer ébohcy decision, the apphcant pra§é”r ns‘?e;r from Eastern
Region ”‘K‘olkata t0,lNOTT n Lucknd' mﬁy be stayed

rs as defm fit and proper

1 ¥, "“‘,
the t1m*é” of hé armg,

t ﬁnsfer policy. Accorﬁ‘t‘: par&432 of tlfe transfer

following the gﬂideliﬁes d’-ﬁ I
37’ e . 5
guidelines, an Ofﬁcer in Group B Gazetted’ cadre*has to bg)‘retaff ed in same

T éfff
station till promotlon in. Group A” When he / she will, bE tran erred to another

e &
station. Thereafter the apphcant“ ~made” representﬁﬁ;n to the authority

g,

il
concerned dated 16.3.2018 where he hias mentioned about his family problems

and that his son is only 11 years and reading at Class V. The applicant has
also stated that if the transfer order is given effect to, he will suffer irreparable
loss and injury. Hence being aggrieved by the inaction of the respondent
authorities the applicant has filed the present OA.

4. Heard ld. Counsels for both sides and perused the pleadings and

o,
"r

materials placed before us.



3. Ld. Counsel for the applicant Mr.N.Roy submitted that at thisv stage the
applicant will be satisfied if the respondent authorities are directed to consider
and dispose of the representatiori dated 16.3.2018 filed by the applicant within
a specific time frame. Mr.Roy has also drawn our attention to para 4.2 of the
transfer guidelines of Geological Survey of India, dated 12.9.2017 which reads

as hereunder :

“The officers in Group B (Gazetted) cadre may be posted in other
Region upon promotion from feeder grade. The Administration should
accord priority for proper distribution of human resource all over Regions
so that officials may not be lopsided at one Region and remain in excess
at other Region. Accordingly, Group B Gazetted officers may be

- transferred as per the prov1smn»of thelsabove pohcy

6. By acceptlng the prayer made by the ld #Counsel for the applicant,

without going into the merit, we: dlsposewof the present OA by dxrectmg the

forthwith.

7. With the above Qbsfefvahon and direction theOAstands disposed of. No

A

order as to costs. -
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